8245 Calling

17.00 hrs.

CALLING ATTENT.ON TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

Crosure ofF HEAvy ELECTRICALS
) Facrory, BHopaL

Shri A, N, Vidyalankar (Hoshiar-
pur): Sir, T call the attention of thc¢
Minister of Steel, Mines and Heavy
Engineering. to the following matter
of urgent public importance, and I

request that he may make a state-
ment thereon:
“The closure of the Heavy

Electricals Factorv. Bhopal”

The Minister o, Steel, Mines and
Heavy Engineering (Shri C, Subrama-
niam): On the 12th February, 1963
Madhya Pradesh Government passeJ
orderg declaring Heavy Electricals Em-
ployees Union (INTUC) as the repre-
sentative Union for the electrical in-
dus{ries. The application of Heavy
Electricals  Servants Trade Union
(HESTU) was rejected on the ground
that inspite of being given several
opportunities they had failed to adduce
evidence to substantiate their elaim
that they had the largest membership
among the workers of H, E. L. They
were also not able to give any evidence
in support of their objections against
Heavy Electricals Employees Union
not qualifying for being declared as
the representative Union.

The immediate result of this decla-
ration wag that the Heavy Electricals
Employees Union came to be asso-
ciated in various bi-partite bodies in
the factory like Joint Committec,
Grievance Procedure Committee,
Emergency Production Committee etc.
The HESTU, in desperation, engaged
itself in fomenting labour trouble in
various sections of the factory on the
slightest pretext. During the cur-
rent financial year, there have been as
many as 10 such incidents, including 2
caseg of assault inside the Plant and
one case of the Union authorities fore-
ing their way in the administrative
block of the factory, after abusing and
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threatening the security staff on duty
there. Whenever HESTU people or
their spokesmen raised the guestion of
their strength among the workers and
complained against the action of
Madhya Pradesh Government in dec-
laring the INTUC Union as the repre-
sentat've Union, they were advised to
file an application before proper au-
thorities under Section 17 of the
Madhya Pradesh Industrial Disputes
Act to get the alleged wrong undone.
HESTU continued to engage itself
actively only in fomenting labour trou-
ble in this factory,

The situatiop came to a head on the
9tiv of January 1964 when they started
hunger strike in batches of two in
front of the administrative building
of the factory and declareq thal unle.s
all their demands were fulfilled thzy
would give u call for general strike in
the factory from 13th Februa=y,
1964, As 13th February approache.l
they intensified their activities, held
severa] meelings in the preeinctg of the
factory and also staged a demonstra-
tion in front of the house of the Chief
Minister. The State Government at
this stage issued an order under rule
126 (1) (a) D. I. R. banning strikes
by the employees of Heavy Electricals.
On the 13th February, the Chief Mi-
nister discussed the whole 1ssue with
the HESTU representatives and per-
suaded them to withdraw the hunger
sirike so that their grievance could be
considered in a peaceful atmosphere.
The Union agreed to do so and the
Chief Minister showed them the cour-
tesy of reading their letter in  the |
Vidhan Sabha ag a part of his state-
ment on the situation obtaining in
H. E. L. The hunger strike was given
up.

A series of meetings then followed
between the Chicf Minister and the
representatives of the Union. The
Union demanded that the Registrar of
Representative. Unions ghould take ac-
tion to cancel the recognition of HEEU
of his own accord under Section 16 of
the M. P. Industrial Relations Act. The
Chief Minister did not agree to this,
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ag none of the conditions laid down in
in the said section, were gpplicable to
the present case, but advised them to
move the Registrar under Section 17
of the Act for recognition. The Union
was also assured that necessary steps
would be taken to ensure a fair and
impartial enquiry into their applica-
tion.

Suddenly, on the evening of 20th
February, 1964 HESTU held a meeting
and took a decisinn that they would go
on strike from the 24th February,
even though a large pnumber of wor-
kerg opposed such a move. The Presi-
dent of HESTU also resumed his
hunger strike simultaneously,

The situation in Heavy Electricals
became fraught with serious conse-
quences and the State Government
felt that it could not be allowed to
deteriorate any further. They, there-
fore, arrested Shri  Bhowmick.
President of the Union and 7 others
under Rule 30 of the Defence of India
Rules and premulgated orders under
Section 144 Cr. P.C, prohibiting meet-
ings, processions ete. within the Heavy
Electrical Township. As a result o/
this firm action, the President of the
Union sent a letter from the jail ad-
vising the worker; not to go on strike
and asking them tn await instructions
from their leaders. The Union autho-
rities also indicated that they woul”
proceed according to Section 17 of the
M. P. Industrial Relationg Act to get
themselves declared as the represen-
tative Union for the electrical indus-
tries and the arrested persons were
thereafter released,

Soon after, with the concurrence of
M. P. Government, I agresd to receivae
a deputation of Heavy Elentricals Ser-
vants Trade Union. They wanted to
discuss with me wvarious grievances
which they had against the manage-
ment. They were told that according
to the existing provisions of M, P. In-
dustrial Disputes Act, the demandg of
the workers could only be discussed
with the representative union, which
they were not. I also explained to
them that ‘\he proper forum for dis-
cussing the demands of the workers
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was the plant management,
In gpite of this, the workers
later wrete a leiter to me which con-
veyed an impression that I had dis-
cussed their demands and had agreed
to look into them. Consequently, a
clarification was issued from the Sec-
retariat reiterating the position stated
by me above,

The Heavy Electricals Servants
Trade Union, on receipt of this letter,
started g vicious propaganda against
the management and the Central Gov-
ernment and asked the workers to as-
sert their right by every means, Over-
night the agitation was taken up by a
so-called Committee known as “Gandhi
Samiti"”, which issued directions to the
workers to commit all sorts of acts of
indiscipline on the shop floor. They
were asked to raise slogans, to stop
work and take rest during working
nours, not to punch their cards and
not to obey the orders of the mana-
gement. Those who did not agree
with these things were intimidated to
fall in line with the rest. This started
on 19-3-1964. The acts of indiscipline
and hooliganism went on increasing
day after day, and on 25-3-84, the
General Manager and Resident Con-
sultant were followed by a group of
workers when they went round the
factory and were hooted down all
through their rounds. Effigieg of offi-
cers were burnt inside the factory. On
March 27, 1864 Shri B. U. Varishni,
Test Engineer, Traction Motor Depart-
ment wag surrounded by the workers
because he chided them for their in-
discipline on the shop floor and was
hit on the back of his head by some-
body in the crowd. There has been
practically no production in the Heavy
Electricals during the last 10 days on
account of these acts of indiscipline.
which continued to increase both in
intensity and viciousness., We as well
as the management hoped that better
sense will prevail among the workers
and they woulq restore to norinal
work. The increasing tempo of de-
monstrations and acts of indiscipline,
however, convinced us ag well as the
State Government about the futility
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of such g hope. The Management as
well ag the State Government became
anxious about the deterioration in the
law and order situation, which was
going from bad to worse every day.
They were particularly worried as
the workers were stopping work and
holding these demonstrations ete, in
deliberate deflance of orders wunder
Rule 126 (1) (a) of the DIR,

Action, therefore, had to be taken
to put a gtop to these acts of indisci-
pline and hooliganism by the workers
of Heavy Electricals. The State Gov-
ernment issued warrants of arrest
against the persons who were either
acting in defiance of orders under the
DIR or from whom breach of peace
was apprehended. They have so far
arrested 54 persons—14 under the
DIR and 40 under Section 107|117|151
Cr. P. C. Orders under Section 144 Cr.
P. C. have glso been promulgated
banning demonstrations, precessions,
collection of persons etc, In order to
avoid trouble inside the factory, which
may have led to serious consequences
including damages to the valuable
equipments installed in the factory,
the General Manager has, as g precau-
tionary measure, shut down the fac-
tory under Clause 48 of the Standing
Orders with effect from 600 A, M.
today.

Even today, the Gandhi Samiti has
come out with a bulletin condemning
the arrest of thre workers and has laid
down a programme for to-day's de-
monstrations, including strike for half
a day and taking out a procession of
workers for demonstration before the
Vidhan Sabha tg protest against the
arrests, Only 12 persons attempied
to hold this demonstration and they
have bcen put under arrest.

In spite of this, the situation in the
Plant area as well as in the township
of Heavy Electricals (India) Ltd, is at
present quiet and peaceful

Shri A. N. Vidyalankar: May 1
know what specific act after the arrest
of some of the workers were noticed
by the authorities that constituted,
in their opinion, as a threat of vio-
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lence and danger to the safety of the
plant?

Shri C. Subramaniam: Do you
mean after the latest arrests?

Shri A. N. Vidyalankar: Yes.

Shri C. Subramaniam: No, Sir.

It was done simultaneously, because
in the heat of the struggle if the

plant should be kept open there
might be acts of sabotage.
Shrimati Maimoona Sultan (Bho-

pal): May I know whether the
demand for the increase in Dearness
Allowance was also discussed when
these workers sought an interview
with the Minister and whether any
assurance wuas given to them? 1t
any assurance was given, may 1 know
the details of that assurance?

Shri C. Suramaniam: They handed
over {o me a nzmphlet containing 13
demunds. One of them referred to
dearness allowance, As 1 already
expla‘ned, this matter had to be dis-
cussed with the representative union
and also with the plant n:anagement
Therefore, 1 told them that their
first duty is to go and apply under
section 17 of the ‘Madhya Pradesh
Act and get themselves recognised as

a representative union, and every
other thing should follow that.
Shri R. Barua (Jorhat): May I

know when this Gandhi Samiti was
formed and how many of the arrest-
cd persons belonged to it?

Shri C. Subramaniam: We do not
know the composition of the Gandhi
Samiti. Pamphlets were being issued
in the name of the Gandhi Samiti.
We do not know the composition
und we cannot say how many of the
Ghand1  Samiti men have been
arrestted.

st avier W (Rgadr) o wE
w2 g o faga fxAl wow A gE
qfras F eI AT T AT, IW
IS & ®X0 7 FFGAT 1A F F
qq7 fFg TN § 9@ FW@EA T7
fig: T TR A K WA AGATE 7
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Shri C. Subramaniam: I thought 1
gave detailed reasons why it has
been shut down now. That is be-
cause of the competition between the
HESTU Union and the INTUC which
1= the represeniative union.

Shri Hem Barua (Gauhati): May
I know if this Ganhri Samiti which
is trying lo exploit the name of the
Father of the Nation is a wing of
this Heavy Electricals Servanis
Trade Union; if so, what are  their
political affiliations? ;

Shri C. Subramaniam: This Heavy
Electricals Servants Trade Union
claims to be an independent trade
union, but by all accounts which 1
am able to receive and from the in-
tormation [ have, it ig a Communist-
inspired union.

Shri Hem Barm: He jhas not
replied to 'my guestion. I want tn
know whether this Gandhi Samiti i=
a part of that union?

Shri C. Subramaniam: Yes, yes.
It is o part. As a matter of fact, per-
sons who hold responsible positions
in the Heavy Electricals Servants
Trade Union wre participating in this
Gandhi Samiti.

Shri Vishram  Prasad (Lalganj):
The Minister has just stated that the
trouble started from the month of
February and now the situation is
peaccful. May I know why within
this period the Governmeni did not
take proper action so that the matter
could have been solved beforehant
peacefully?

Shri C, Subramaniam: [ have al-
ready stated that the present series
of trouble started on the 19th M=urch
1964. 1 was constantly in touch with
them and, as a matter of fact, 1
was hoping thal after a few days of
agitation and demonstration they
would calm down and take to normal
work. But they thought it ms a 5ign
of weakness and every day indis-
cipline increased.

Shri
know

Warior (Trichur): May 1
whether the intention of the
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Government js to sit quiet until the
situation coolg down or the Govern-
moent is ready te set up any machi-
nery to reconcile the situation and
lthus keep the production going?

Shri C., Subramaniam: Govern-
ment's intentiony is to take firm and
strong steps (o put down this indis-
cipline.

Shri Vasudevan Nair (Ambala-
puzha): Is it not a fact that as
far as deurness allowance is con-
cerned the workers in this factory
are given much less an amount than
cven the workers in the Bhilai plant
which is also in Madhya Pradesh
and, if so, has the Minister agreed
t3 examine this genuine problem in-

stead of trying to put one union
againat another, as is very clear
froon this?

Mr Deputy-Speaker: No insinua-
tions should be made.

Shri C. Subramanféam: This in-
sinvatien s completely wrong that

Government iz trying to put one
union against the other, I am sorry
lo say that the party to which the
hon. Member belongs is trying to
exploit the situation (Interruptions).

Shri Vasudevan Nair: No, Sir
point of urder. The Minister from
tae very beginning, leave alonz my
insinuation, if there is any, was in-
sinuating. Let him  answer —my
question.

Mr. Deputy-Speaker: He has ans-

wered it,

Shri Vasudevan Nair: No, Sir. He
only referred to my party. What
about the difference in dearness al-
lowance between thig factory and the
Bhilai plant? .

Shri C. Subramaniam: That does
not arise at ail now. It is a question
of trying to find out whether the lab-
ourerg are going to function in  a
disciplined ‘manner or not P a
(Interruptions). As long as this in-
dis-'pline persists, I am not going to
look into any demands. (Interrup-
tions).
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Shri Swell (Assam-Autonomous
Districts): As far as we could see, tae
main grouse of the HEL Trade Univn
is that though they claim they enjoy
tne membership of 80 per cent of the
workers there ... (Interruptions)—
I said “they claim”; will you kindly
here me—though they claim they have
majority of the membership, that
claim has been by-passed; when the
Madhya Pradesh Government gave
recognition to the employees union
of the INTUC, did they try to as-
certain by private ballot as to.
(Interruptions)—why should you try
to interrupt; you are not the Minis-
ter—which union really enjoys the
majority of 'membership? :

Shri C. Subramaniam: I am glad
the hon. Member put this question,
because I wanted to clarify this.
Under the Madhya Pradesh Act,
when an application is made for
recognition under section 13, the
membership in that union for three
months previous to that application
15 taken into consideration, There
should have been permanent mem-
bership, they ghould have paid subs-
criptions regularly, they should have
l:ad pasg books showing that the
moneys were deposited into the
banks and everything wag done in
an orderly and regular way (Inter-
ruptions), When the HESTU Tnion
applied for recognition, they were call-
ed upon to produce the registers, the
account books bank pass books etc.
They appliedq for three adjournments
for producing ihese documents and
yet they did not produce them, After
that, they took the matter in appeal.
A High Cour{ judge presides over
this appellate court. That Court went
into it fully and foung that the
HESTU Union, which was asked to
produce documents to prove it mem-
bership did not produce the relevant
documenis. Even now I have been
telling them: you kindly apply un-
der section 17 and produce all your
documents. They are not prepared
to anply. Evidently, there is some-
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thing wrong with them or with their
documents. That is why they are

avoiding an application under section
17.

Shri Hari Vishnu Kamath (Hosh-
angabad): In view of fact that
the closure of this vital plant is
so detrimental to the defence effort,
has come quickly in the wake of the
Minister's statement on Friday or
Saturday in answer to my question
that the work of the plant is bedevil-
led und plagued by very unsatisfac-
tory ‘management-labour relations—
that is what he himself admitted—
and that he will look into the matter
very shortly, does he jpropose to
ecxpedite the enquiry either by him-
self alone or with the assistance of
any other machinery or any other
agency for this purpose?

Shri €. Subramaniam: Our first
1mzk  should be to restore normai
cond’tions and set the, plant working,
We shall try to do our best to restore
these normal conditions and set the
plant working and, I am sure, this
firm action will yield good results
After that whatever inquiry is nece-
ssary could be made.

st mgare feg (f71=1) 3%
TP LTC i T S s A N R
T4 F1 TIEAT W AT AET AT
FITOA gH ATTEMAE BT FT
fzar | #@ ® A0 wEEH ST E,
I & g7 FIA fm #7FI%
I FT TN 7 AT AR AE U
FTART AT I Z wiEa

Shri C. Subramaniam: I did not

follow it fully.

Mr. Deputy-Speaker: Can  some-
body translate it? |{T ST
fog st § 7 % | aF ATH AT
F
(o
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s wyy@ () IAEqS F fom, awe ;o fa=ne T W

agiEw, I wqAf A wEar g,
M IAF AW & I & A faw
s | W™ w4 AgEw w1 AW
0

Mr. Deputy-Speaker:
know Hindi.

He does no!

Shri Birendra Bahadur
(Rajnandgaon):
tion.

Singh
One pertinent ques-

Mr. Deputy Speaker: He has not
signed the calling-attention notice.

Shri C. Subramaniam: Ng doubt,
production is suffering in a very
vital sector. We uare discussing irri-
gation and power not now as a
matter of fact, the power programme
in the next few years depends upon
the production in this factory. But
unfortunately those who are work-
ing ‘in this factory, particularly,
those belonging to the HEST Union
do not seem to realise that; or, if
they realise it they want to torpedo
it. B

Shri Birendra Bahadur Singh: I
come from Madhya Pradesh.
st gmaw fag . 39 FTEE
F |gad F fAar zvew =qm 7

s qxew fag (avr) 39
wq wgmd, TEA Al & a7 fAa
F7 3 f& A4 wimm fda0 fe=dh
WEAT A &K1 HIA A fFIr A O
& fzedt ® WA FEM | TH AT
® emA ® A g1 fx fasg &
gaEr, 5 fx tfrgq FEamT o
a4 Tgr 2, anEr fuade aaqdz
sigwifgrg &, 39 § falr F faeld
gFT § IW®T 0F 1AM [qE g
FT 94 W@ & FAr AVFT T A
T oagd ¥ fF a3 @ famrrara
¥ sadx ¥ @A FIqaedr &1 0
& Uz g, A IF HA W
orsy & fwg, 9@ g7 &1 FeA

4

Shri C. Subramaniam: The hon.
Member seems to indicate that if it
is Russian collaboration, trouble is
not likely to be there, particularly
from one quarter, But even there
they have started trouble. Because
we are doing well there and are
producing and adding to the strength
of the economy, there also they
have given notice that they would
have hunger strikes mnd all those
things.

Shri Brij Raj Singh: That was not
my question.

Shrimati Renu Chakravarity (Bar-
rackpore): Why in English now?

ot qwow fag o W owE s
agt ar 1 " WA @z £ fE faend
F warar faad off #FTE FT
@ 2 I us £ gHg W
nF & YFT ¥ TUET HE gU, al
T AT TH § fFdAr AdW0 9%
wgEr 2o @fz g, @1 3w T
F AAT: A2 FH & faw wm
T WY T Iy A @Y 27 g
FzaT w11 747 grny fw faend W of
TG A0 |

Shri C. Subramaniam: I do not
want to draw any inferences. No
doubt, there are troubles everywhere
ang we have 1o face these troubles
and to the best of our ability we will
try tp solve them.

Shri Kapur Singh (Ludhiana): That
is no reply.
st wgE - § A wET Sft
# 7z s WA § fF s @y
arx ady ¢ e focee giar, o @
¥ daa-gasT ¥, wwdm w0, of
s, & gra gEr gAfwgass §
FTTH-AAAT &1 &L &0 ¢, aqG
fegfa #1 o @7 @a W 97
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Fmﬁrﬁwwmwtg
ﬁl#ﬁﬂmﬂmgf‘k
IT F wAYEx ¥ wfrad feea
T g 2 A I et
¥ T EN ¥ g o feadr
ot & & 2 A ow gft w

ol

T FA F fom wET W o3wwm
FLE R
Mr. Deputy-Speaker: I think, it

does not arise out of this.

Shri R. S. Pandey (Guna): My
constituency being a neighbour
constituency of Bhopal .

it wgaT@ : IUTEW WEEY,
¥O @4 49T HEg@qu g 1 fAe
gaqT T { SAw-dA9C q, IT
F1 ¢9 9¥T< g1 @@y w2 7
Fg foafx #1 #omag Ad0 W
1 W mAe &1 waw e
Frfam

T WERT . WTET, W |

ft womTm . AU @At AW
g & f& o sufwr wor FWOH
THEA T &, IR FI R AT &
i g fagr T @ @ @Er
ot fegfa #1 w4l T "war
21

Shri P. Venkatasubbaiah (Ado-
ni): In view of the fact that the
HEST Union has been following a
deliberate policy of sabotage and is
hampering production in the Bhopal
electrical plant, what steps do Gov-
ernment propose to take to declare
that Union as illegal?

Shri C. Subramaniam: Just now
we have taken certain steps. I think
it would be possible to restore nor-
mal conditions and even the HESTU
should see reason now at least and
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see that normal conditions are res-
tored.

ot weETm : goTeny  wErEw, A
AT T WEAYY ¥, TA FT FATK Frar
AT |

Mr. Deputy Speaker: I have dis-
alloweq that question.

s wEEW@ . SOnAW  wEEg,
B mary &1 9amwm AE fagr war
1o o wERm oA #
AT HNfew

ot T ¥aw qnew  (arEeT)
o wgrr 7 ww ¢ f5 oaw ww
%1 feafg &1 @wt & aEd o ¥
g ST Agm f& o@ @@ 9w
amfer safaer g1 & WYC gEAT)
M oA gEATH ATaw

Shri C. Subramaniam: The Gov-
ernment’s policy is always to deal
leniently and generously with the
labour and, therefore; if normal
conditions are restared, certainly
we will try to take a lenient view of
things. But those who are responsi-
ble for creating trouble continuously
will have to be dealt with in a ser-
ious and firm manner. Otherwise,
perhaps, we may not be able to en-
force normality.

Mr. Deputy Speaker: Dr. Ram

Manohar Lohia. Not here.

Shri Bagri. Not here.



